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WELFARE  (SHRIMATI  TvIOHSINA
KIDWALI). Sir, I beg to lay on the Table.

I A copy each (in English and Hindi)
of the following papers:—

(i) Annual Account of the Post-Gra-dtiate
Institute of Medical Education and
Research, Chandigarh, for the year 1981-
82, and the Audit Report thereon, together
with Review by Government on the
Accounts, under sub-section (4) of section
18 of the Post-Graduate Institute of
Medical  Education and  Research,
Chandigarh, Act, 1966.

(i) Statement giving reasons for the
delay in laying the paper mentioned at (i)
above.

[Placed "in Library. See No.
6721183 for (i) and (ii)

LT-

II. A copy (in Hindi) of the Annual
Report of the Indian Council of Medical
Research, New Delhi, for the year
1979-80, together with a statement (in
English and Hind;') thereon. [Placed in
Library.- See No. LT-6714/83].

ot uRmET fBg  (SEX WeW) !
Iqgafa HgEa, W 9gA "YU
savg) F7 YT ¥ AT | A
et Un Afew farer fal

MR. DEPUTY CHAIRMAN: Please do
not record this thing. I have not allowed him.
Please do not record him.

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Please do
not record him. We now take up the Calling
Attention.

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: Please do
not record him. Yes, Shri Jagannath-rao Joshi.
(Interruptions). He is not there. All right, Dr.
Bhai Mahavir.

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN: I have not
allowed you. Yes, Dr. Bhai Mahavir.

*Not recorded.

[27 JULY 1983 ]

matter of Uuvent Public 214
Importance

Calling Attention to a mater of urge nee
public importance reported increase in
atrocities on women and frequent incidents of
bride burning in various part of of ihe country

To W WRWEIT (HET 9EAW)
AEEy, § &0 & 9§ AiEaeat 97 39
T Wl §oafg aav ager w1
TAR S FT AE A ATAT  TZATHI
T oYW W e A A A
T S W FEHI AT OHIT g
oA &1 o=\ fTme g

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, Government
views with great concern the incidents of
atrocities on women and frequent incidents of
bride burning and of dowry deaths and shares
the feeling of the Hon' ble Members of
Parliament about these incidents. It is the

constant endeavour of Government to deal
with such incidents promptly and effectively
and bring to book the miscreants who indulge
in such reprehensible and anti-social acts.

Government have already initiated action to
plug the loopholes in the existing legislation
dealing with dowry and rape cases in order to
make them more effective and i stringent. The
Dowry Prohibition Act, 1961, as it exists, has not
proved effective. Th, Dowry Prohibition
(Amendment) Bill is presently pending before
Parliament. The Joint Select Committee of
Parliament consiituted for this purpose have
already gone into the matter thoroughly and sub-
milted the report. The report is under the active
consideration of the Government. The Criminal
Law (Amendment) Bill 1980 as reported by the
Joint Select Committee to make the law relating
to rape more sringent will be considered in the
current session of Parliament. A Bill for the
amendment, of the Indian Penal Code, the Code
of Criminal Procedure, and the Indian Evidence
Act, to deal with-cases of cruelty tq married
women and'
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[Shri P. Venkatasubbaiah] dowry deaths i
proposed to be introduced in the Parliament
during the current session. It is proposed to
make an additional

. provision in the Indian Penal Code to punish
the husband or the relative of the husband of
the woman who subjects her to cruelty, with
imprisonment for a term which may extend to
three years and fine. Cruelty is being so
defined as to include harassment on account
of dowry. The offence will be cognisable and
non-bailable. It is also proposed to amend he
Evidence Act to permit the court to "resume
abetment of husband or relative mf husband of
the suicide of a woman in
.certain cases.

I: is also propose to provide for compulsory
post-mortem and compulsory inquest in cases
in which a woman commits suicide or dies
under suspicious circumstances within 7
years of her marriage.

Whenever allegations of involvement of
police in some of the incidents of atrocities
against women are made, Government looks
into them with all seriousness and takes
immediate action. Since this matter falls
within the purview of the State Governments,
they have been advised that the complaints of
alleged atrocities against women by police
should be promptly looked into and enquiries
conducted and the culprits brought to book in
the shortest possible time to create a sense of
confidence.

Notwithstanding the legislation on the
subject and strict enforcement of the laws and
rules, the requirements of the situation cannot
entirely be met unless the necessary social
awareness of these problems is created. Steps
in this r°g’rd have also been initiated by
Government. The State Governments and
Union Territories, and Central Social Welfare
Board and the State Social Welfare Boards
have peen requested to launch anti-dowry
campaign to bring about attitudinal changes in
the public mind against this evil. Sustained
campaign against the dowry evil is also
carried out through All India Radio* and
Television. I make a fervant appeal to the
voluntary organisations, specially the women
'welfare organisations to mobilise
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public opinion and enlist the cooperation
ol the people in the efforts of Govern-
ment fo eradicate this social evil.

Government is taking all possible meas-
ures 1o prévent atrocities against women
and enable them to live pot only with a
sense  of security bug with  dignity and
houour.

To Wi¥  wEWEIT @ AW HA
St & A1 awew foar oA IAay
faar @ik sy wEeT ¥ oare o
fet ®1 w37 98 &1 wwa 0 A
A ag & & awwre i oqraam
U a1 9UEE % TEAdr AE Al-
W F A A faaw grg W owAa
AT AFEAT FT HAAT F TAH I
FE UHT AZI FIAT | WAL FIAL A
T ¥ ¥ oA 5w G 7 oFar
Fzdal #iT Afaql & FC GHEN
T WM T aE go fAr A
o wzEg fawer @w F fa%
oz faqt o wwer el % owEx
16 WG %89 & ®aw 7 3£ ) T@
16 #r frdr & fadi w27 & fao
gt FAT @ OZ | WA TA faaar
ST WE AT g EWIED 5 #1 TEr
2 afFr =\ a@rdr fimdar 1 a9
q & aft qamar & wrf 3T wEE
20 WD AEE W oAEq A9 AT Ar
s & I Ag & fF Fure FM A
gardy Afzatl #te agat ¥ s fAw
A AT WA W HHAT FT O
& T dag W oAd GETH W OUF
o A7 qEaT A1 2, T F o9
a1 £, @ a8 FFraa % I
e H A o fawm AR AT
Hﬁé’l =m'1“ WAl A1 9Ewrs
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B T F A o | AR o 2 T =y § fam,
W X omE odm g 3 & | Al wmfmr omer ¥ Ao ostowrd
W owmA F oWT g ag 3N T ¥ I fr W T fam wm
gizdl 1 TWFT T TE g A wwr o oward 0 wgEm,
A IR AZ TAT AT § O A wre) FIH AT A FH FIZ A 59 59 AT
av W JESE FgAW AT ag 4
am gyt aferi 1 sl A
grar o TE FT AFAT Al FEATE ¥ oawm W
weta v fagemr 2 7 & A oad
ERT, T AT §ATA 9T AT - O E W TR § wEEw
v F 2w & 3w oaal @1 We #w-are 0| T wEAm BT weda 2 )
#A S Fm owm fgmew e FfRT W 18-12-78 FT1 AT
wrn FEW fF wIwT v famw 7 WK 4% 1979 F WAt IHAy
¥ awdroTTIE faeTe FE A WT &1 TE A I g w7 A
FrEET TEr | faE FEETEr v d=d HI9ET HEEH, 1978 # FATEr
1 TR 3 % &A@ afem | TE W O9A, 1979 ¥ wEA A9
i fawr ofmET Fgn Al CUlE O - T e
AT FEET F7 | AT ARTYY AT OF AE FA FHART
foed oig o & a=% 7 F §
HEtEa, Fae TEel A1 "4 O ST ATl & W gy v 5 oo
7z “diw’ ofem ¥ TR WAT 3@ T owedt &1 war femn, e Aw
qai0 FTET afAw v HiY @Ew & FAW FHedATo & INT AT WET HWIT

g ° faar 2 & =5 g9m
| A §

n’rr';mmﬁmﬁr.ﬁﬂ’r%

at ¥ FAL W ATHT ATAT FIEAT |

T gH 3T TG ¥ 2 foogme
T 4% &N & AT ST A1 A7
AT FT @ A FE AT FHOIARL
T # owewd § 7 afz Gmv &, ar
am Ffm agqammdram 2 ™
w fawa @ & W&t S o oA A
qeqiaAT W EE 1 IO & Er g
forear fF Frg ot azew g ar 4 At
gET grEam 9T, wEed, e

8
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T oA A s Fo T wyw fam
TIVE FW T AT 9T o6 e F fav
fer & e afng fafawmn 2 7
A A gt 0w wenT
1 4 vA  mHe wyAw fafear
o WwE ww W " §, faea
fiw =i w G E g & g
HOEET ST @Al A1 F 1 T OwEl
1 7 7 GaEdr gww w4 O,
7 A 5 fET on e § o
T ATE AT B WA AT Wy A8
T AT SRR A HATe wewe
FEA T |

2 ot do 91 wIw A a daen far 2,
T g B ofEtd F e
TIRATE T FGAT G WA § ATeR-gEaT
FT ¥ fA0 wWAT w7 § A A
wdzaz 2 e beg Ay € e
Y A 5 GFEe gl gal 3
FGF TR WAL W w0 LS1A @A ¢ T

A AT BT A

d

"It seems the more serious view the
government expresses (on dowry cases),
the more nonchalant and remissful the
police turn..."

"In none of the cases received by this
court the directions (of Delhi Ad-
minstration) have been complied with.
There is not a single case that has been
investigated by the SHO of the police
station concerned, what to talk of an
assistant commissioner of police. In the
present case also the SHO went to the spot
and directed "he sub-inspector— who
probably had not even investiga-
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ted a single case of murder—to prepare the
most crucial and important proceedings
known as inquest proceedings, and left
everything to him. It shows how seriously
the SHO, the ACP and other higher
authorities were pursuing the instructions.
They all need to b, taken to task for
dereliction of duty, the judge wrote.

T GTH AT SA77 37 ATIE

"Evan the Hon'ble Home Minister and the
Hon'ble Prime Minister have been
intervening in the debate of Parliament and
have been recommending the formation of
special cells for investigations in such
cases...."

gz, wn featr 2 v famA
TR WA ¥ AZ ¥IW ¥ AU oamm
fy ? & wAr ot 7 oA |
g fr wa a1 oad AR o
# ¢ M a7 e sa o0 A
fat war ST Fr "rETE ogts
TEmm, S 3w T\ g
20 TEN [T GA FEIA q WO
1 oawr fm W oawIw A2

3,

WA AFE W WwE 2, 1900 A
FER WS 0O 4T wT owm o |
@H 1 &t #wEr gE ww At
ot afzr 21 1981 239w Taee
g7, 14 WA R F 5 A FX
fem o (wwarE A F7) W2

%2 W, 2 WEAT ¥ T ¥E W
& g §
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= F fom oye oA @1 wm | IEd afefamw R § o owww

e & ag o s F R oag ) & A grm G F o@am @ A1 T

AT FAT gfEE A A F A
AT T AAN FET | BIT ST

W gt A% TR s fE oA

¥ uarfaw wi aw = Srzfae w AF G ERd AT A IS

: 7, fm @
A EF o FEmfaaww oz sdt off Azma &, o, aE %
AT F we FEAd or W@ § gera f& o amr & fase 0

St

Wﬂﬂwﬁma}'@%ﬁ ot gwmwfa W WY A
Y gEER A9 @ faie 7 5w sfar | st o Few oW a3 &
Tt H-gwm W faar demEr a9
w1 fax & fow T |/ T 41 Tro Wi WEEIK : q®  wOAr
Fifomer 47 wEY 20 I A § a| I wT AT ffwE 0 9o
feft, afd, St =w d@wT AT & W ¥ dEe S WA T 2
a1 a1 owEr wmaw g W@ W wE T FATE AT 49 £ T
gAr | wmE fm ow & A oA arer d F o @y aerE aedr
iz sfoq fr =@ & dww & E L
A AT W OAEAT F-SSTEY |
. a9 §AT 9 F AT gE =T
e fag (3T owRm) Em e ww @ A £ far ®

fasaaw &g w2 g AW TET
FC UM UF A 2 AfEw A|r F
#1  fawyg A1 FEAT 9T TEET
@ @ fwe 39 % fao =fzar
AH A gFE TE OFC (RAT AT
T SET fr FaiT FE O SAET We-
faams am &1 it afFaded sadr
Tigdr gifgfaos e &
I8 ¥ Zar fr #fweni #

Al

a4

Tf
el
g
%:,

F fav feae #= fmmr 9@ d9ma
g 7 77 viFamz 4§ AR
AT H HANGA FT T FHOAT H
AFT & | FAY WT FI WIT 4T FT
arr £ At aF & e A
¥ tar 2 fF s aw s aifa af
grar =fsy w1 AT A A -
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[zr, arf 7gEF)

a4 % 9% WUA ®FEEE AqfET q
FL A4 AF I W TH A A
T FAAALA W FT I AT AT AT
FHE[ UAE W AT TH AE F AMA
F1 o=y 2 & %1 =fm g o1
IH AYg FT WM A F OSHAET
AT HasT F 9F 9C A TEF AF |
AIEIT ¥ AAA 4 FTH gEIA W
R oAmm g wWer t =9 F
FUT WHA FEIIW A A UEA UF
Hr FAEET KT ETAT 51 9y
fom & dfsa wearsiofme ¥ am
fomma & T 924 g wifafE
1 afaw Z1 om 7 o afem v

-

FATT WTa W1 wigAmHt & @ g
I FEAGL ¥ AL § AH FF A
7w fv famr aw & wfgamdi #1
grenm A W awdr 2

st ggmwmfa TF-UE AT
TAAT AHT AT A1 hE RTT HA@T |

T Wi WEEI ;W W
q9a & 3L " wAEr AEie #7193
g0 & oft Awr AT AETE WY
T AIfEIT AT, WO @ AW E
wzr wigamdi @ % @ § fw
F1 wreAfedt & A av wqoq afrardy
gfasre @1 w9a fafas w12 F gra
grE Z o®eA £a d1 A4g feman
Zv 9 ¥ fau wmEA § g g
wfge W §EIE S4 afgh &
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FML T & A WE FE =4

% fau =@ wrE wEET ¢

MR DEPUTY SPEAKER: [ think
the Minister will react to all the observa-
tions at the end becanse the same point
is being covered again and again. Please
note down and react (o all the observa-
tions at the end. Shri Dhabe, Pleased
don’t repeat the points,

SHRI  SHRIDHAR WASUDEO
DHABE (Maharashira): [ am not in the
habit of repeating.

sitwat e fawsr (wie wEeT) o
TR & AT FAT ¥ At W
afgr |

oft gumwrata ;T GaT AE Far
sieat Trev Rl mrvEy wei

ot gwwArafa 5 A a8 AE
FIAT | 91 1T & AT 0 A@T S @IE

SHRI SHRIDHAR WASUDEO DHA-BE:
Madam, this is not a debate. This is Calling
Attention. Mr. Deputy Chair-mans Sir, I must
say with anguish that the Home Minister's
statement is most disappointing. The more
statements are made by the Minister, and as
the judge has said, the more an attempt is
made to create a consciousness, the more the
dowry deaths are taking place. Also the rape
cases are increasing. I would only like to say
that the Minister in his own statement, in reply
to Unstarred Question No. 7174, on 30-4-83
has given (he figures. And he has made a very
curious statement, Sir, that the Government of
India is not in a position to get the
comparative figures of crimes of deaths by
burning from the various State Governments
and so they cannot give that information. They
have only given information about the Union
Territories. Now what is the position in regard
to dowry deaths by burning? In Delhi, in
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1977 the figures was 311; 1978—327; 1979
—424; 1980—when this Government came
into power—408; 1981—535; and 1982—
610. And in 1983, T am told that in the first
half of the year, the dowry deaths kave gone
up to more than 400. So in Delhi city itself the
number of dowry deaths has increased from
311 in 1977 to 610 now. The position is
similar in Chandigarh. From 24 in 1977, it has
gone up to 44 in 1982. In Goa, Diu and
Daman, it has gone up from 27 in 1977 to 42
in 1982. Even in Pondicherry the figures have
gone up from 13 to 24. So the Minister must
take it very seriously. It is no use saying that
concious-ness should be increased. What steps
has he taken? In the Union Territory of Delhi
itself the graph is going up. 1 could
understand if the number had come down. So
far as dowry deaths are concerned, only the
figures of Union Terr-ories can be given, but
not of the States. But so far as rape cases are
concerned, they have given all the figures. I
do not know how they have got them. That is
the reply given on the 6th April, 1983, in the
Lok Sabha. In Andhra Pradesh, the rape cases
have increased from 157 to 245. In Madhya
Pradesh, the figure has gone up from 858 to
1,017. In 1982, the figure for the first six
months is 733. In Maharashtra it has gone up
from 358 to 505. So on both counts there is
increase in the offences against women. I do
not understand why the Government has no
machinery. I would like to know first why it is
not possible to compile at least the figures of
death by burning from all the States so that we
know what the real position is in the matter.

Second is the question of investigation.
Complaints are made against police officers
that they are not registering the cases.
Twenty-one complants were sent The
Minister replied that only one is substantiated
and others are still pending. Why should there
be any difficulty in examining any complaint
a police officer for not registering a
complaint? And it is happening in Delhi, the
capital city of India. There is laxity on the part
of the Home Ministry not only in giving
instructions but in enforcing them. Will
the
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Minister issue fresh guidelines that so far as
complaints against police officers are
concerned, they must be investigated in three
months by a higher officer who can deal with
the matter?

The position of rape is very serious so far as
my State is concerned. Our Ministers are only
busy fighting among themselves—the Chief
Minister and other Ministers. There is
practically no law and order and the cities are
turned into cities of rape. Nagpur is the second
capital of Maharashtra. Within 1-1/2 months
16 cases of rape and criminal assault have
been reported. It is a crying shame. I shall give
you only three instances. One Mohan Singh
Saingar, a 24 year old youth, barged into the
house of Mrs. Vandana Sopan Shinde and rap-
ed her after threatening her in the presence of
her husband and children. He was under
rampage for three hours. The incident took
place on 26th May. On June 16 in Control
Wadi area a 16 year old unmarried girl was
raped by 7 hoodlums at the bus stop. What
was the police doing? Nothing. It was watched
by a hundred mute witnesses. Because of the
rape, her marriage which was scheduled to be
held during the course of the week, fell
through. One culprit was still at large. On June
21 a young woman from Haldar-pur was raped
by four persons in Santra market. This mass
rape was not reported by the police. The police
received the news about the incident from
Ramrao Godbole and Sesharao Vandari but
the report was not taken. This is the position. I,
therefore, want to know from the honourable
Minister why it is not possible to give
protection to women, especially in the public
places where the offences are taking place,
why there is laxity in the Home Ministry. He
must also let us know why it is on the increase
in the last two years. When the law and order
was strictly previously it was very difficult
even to molest a woman. There was fear in the
minds of the people. Therefore, I want to
know what steps the Minister is taking to
enforce law and order and prevent the
occurrence of these incidents, and to round up
goondas and the offenders.
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[Shri Shridhar Wasudeo Dhabe]

Lastly, he was appealing to the public to
arouse consciousness. Women's organisations
are doing a lot of work. In my State it is only
women's organisations which are seriously
engaged in this effort. But, instead of just
leaving it to the women's organisations, the
Minister should bring the ncessary Bill before
Parliament and pass it. They must take steps;
the Home Ministry must issue instructions to
all the State Governments, call a conference of
Ministers to resolve this question.

it gew e (frere): wft s A
qur 7 Wy ¥ T A v wg ¢ fw
ZHW F FTIOT W H g AT R AR A
arz A av o # A waa whiew @ §
a7 fawedl F wmarl § gwifoa geEr
AIHET W GG AT A A Fead
ALTTE FT & | O 747 § 29 979 77
faame o w=r & e o o e
9 F W< EATHT AT AT A Afg AT
o ] HR T e { Ay w2
i WTTET & A7 @ AT 99T F FTHT
afg gt & | Wt & qgw o @y A
Tq7 4Y &7 qw H, Ffew e § aw
=& A1 941 ° 4fg g1 1 F e @
Y ST H RS AN FT TISN FTAAT FA
aq rE & S0 gem e o 9 are
AT WY F | WA F 9FT HEA 9T
wfqe Fowr snfedt % & 2@ 7 99T 41
afeT wror g7 a0 #, fowdy oy o
o, gfomt § o ag a1 .
qeq Fror 9z 2 fR g qw oEr A
araToE FIT AT FTAT § AT qEGAT
F | 292 GHT 49 AT AT ZIBT WA TAAT
erar g1 T & for wfgemet #1 aer v
# wit w7 W foaw A A q@
#T AT aeare " qigarat F¥ TE T
F=aY g€ & Wi Afgami § e w@T
A F WE A T g qHAT q0@v §
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HIC 0T &7 AF WET AT a9 FC AT 2
AT FEHT oA F fagy Avaw 2 gofaw
qg TV AEA FIAAT TG & HeEL T AR
T THE T E AR fwew g 0
T 7 T A0 $8 w3 7
I ¥ 2 R AT am A A Ay
woreA w7 g6 faer W ®Ew FE v
7 3w F& g T A g #
affs @28 727 9w 0w 2 R o R
B 9T | gt % FF faes 59§ e
¥ o Fw FqA 749 g0 2, #feww 3 w1
AEHIT F WA 2 A A1 70 FGA A1 A0
FIA AG AT =AY o1 09 32 F fraw A
ordl ¥ GAT WA H owE AT aa e aE
gur w7 & | o feafa ® avwTe g
WT o FH & 9% wEW galT a9
@ T § | gEfan d Tz g 5
ST A SAFI T d AT FLA I (97
H T30 FSET TET =130 1

TATN A A 0 g fan
a1 5 5 Fr #1 A9 F AT W FI[A
F AW TG AN A A TN F R
farr ¥ % & Tk g aamT s
TR ST T AT FT AT FET F A
g FrdT £ Iww ommm oo £ 1 7
qLETE T At qgan a7 fawm
# WaT Ag A Ay & 7 afz g
AT SAET FT FW T TN TR AEA
# fow sar-aum waw o #, agr-aar en
fro & 7 A 9 o1 SsEaw A=y
T oW €AY W g A T A F A7 48
& fo w1 o gemr g g € TEE

it gumwmta ;g & | aga
§ A A AW
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st g 9 : AT IEAT OTEr
& AT AT T AT FET A AT F AT T
wiw qfe & IT-sndTeEE aTer A1 9
anfgdr | 7 g § SEAr T g F
o fawr § o F W ARe HquE
oo BTl g1 e qaw A 7w F 7

AT A @ o FEm
wrgan g 6 o dadt ke F 4 #
ot 2o Fa1 Ty ¢ | TW sy # g
#1e % wie g ¢ 5w 91 s i s
anfed | = faom § o Far F29 390
@ %7 (saama)

=t gumenata @ T FETe &Y |
aga A AT Fre AT 2 |

W qTH WA W O A1 # At
TH U7 AFH FAA F FT AT |

st gumwmfy : aga ¥ A aEa
arer &, W79 &1 FEY 1 W g1 AT E
oo 8 e T v 2 ) T weE amTa
Earcll

st gT s : fet T A e
A AAAT G £ T TeH W A
7 fad 02 o aEa ¥ @ g #
afew 7= feami 97 goom Ifem ara o
FET ST & | T WL F TATT AL OH
FraE@r g g Fc g g

sit gumemafa : afzy a0

oft gew WA : F A7 AT ATRAT
g f& ooy A gfem & a1 ® we
foitE g & &t . 3w afewr F faams
FTHTT F I HTE TAH ISHAT T 2 7
g AP %1 gEAr gz 2 fw ooAw g
e FW 7E ISMAT @M@ |

MR. DEPUTY CHAIRMAN: Now,

Shrimati Krishna Kaul,

Tmnartanr*

siteat <rer fafes : o e areft-
TR’

MR. DEPUTY CHAIRMAN: You see,
by mistake I passed over her name and
called Mr, Suraj Prasad. That is all. Yes,
Mrs, Kaul

sfrRet oo W (SET wa39) ¢
Iyerarafa wgrag, fegl ov g 7
TE agAT TN T A AL OF AH AT
g1 & 1 T Y s § . Arfaw afa-
FOHT H TART e A O
et & | g O e e 8
qoaw @ A wafa § frfr
oF @MEE a1 w9 # AT Ao
gfra & g w7 ¥ A WA E g
THETT F HICOT AN A Z |
T @& sroong & fra@ gurdy 2w A, gwre
AT A, FATE FHTS AT, GHTLN FIE T
FT, HOET §ATC F W AT =0 9
oW FeT ¥ A qF A £ | UF
@A S w2 R T amme
FEAT AT T ATHA F AZL 2 |

qH A1 FAw TA F@A 2 v g
F TA FT TEATY 15 TG F 9T
T AT § | TG ITAE AT A FE
TZ 984 F1 W A 9T 731 fowar fw
qg S § TAA1 BT ZE T A
Sor g€ | o WAT WEET F TAH w0
WA ATEA | A At g oAy e
uF amifad awear oA aar A
A W 2 | 9T AT A,
OIS E 97 WINT FT TEEAT, W
qgamT a1 a7 faaw #1 arfaer & 0
AL AT FT AT T F A1 = g
S & A W Aifear, 7w st
@ ST & 7 oy gay & a7 A o oo
¥ faure fiFgr o wer & A W@ FAw
I AT @ E T W AT §AT a8 ¢ fE
8 wreel &Y AW Z9 § T #
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F T & giaeTd Fr FUE A |
AT ATT FT AAT TH AGN (AT AT ATAT
¢ 7 wur =fqa qf e & 929 w0 A
T GAETAA derET A weEt qe
®1 ST A 1 A T E I gfAw %
T A FH AFT AT AT AFAT & ! W
F74 qA1 7 AT 47 919 AT FIH 2
FW WA SHTC FT WA K GAATE AL
F1 AT FFAT 7 3o fam@ WOAW AR
aurd 2 fow e gform smear @
34 W AT g A ¥ AT
¥ fo e W Aresion 91 T & T W
T TA TZATAI T HqGT § AT T F A
T FT HeAT 7 Feal WIT T A
&7 31 91 PfE a9Ei 9E e 2
T AT ATE § W AR A
a7 arfge 2 f& Ty @@) & 1 worofen
w1 AT TH WH H1 faadr aifge v g
F9 T AT (9 TE B A1 T 9T
FOTET R TT A7 AF | a1
faae A ¢ 5 o9 7w 9T Ty #
f& @ @ %1 qury § a0 @ T
fm G 7 7 q37 T ORI T
TEA TEIT Z AT F |

SHRI J. P. GOYAL (Uttar Pradesh): To my
mind, Sir, the problem is a very fundamental
one. And "why is it so? I feel that our system
of marriages is wrong, I mean :0 say, so many
persons attending the 'barat', parties, so much
problem of show, which at least a poor man
cannot afford. This menace of bride burning
one finds in cities rather than in villages.
This we find mostly in Delhi,
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which is the capital of the country, in Bombay
and other cities where highly educated persons
and very rich persons are living; in these
families only we are finding mostly and not in
the poor families. In poor families of course,
one may murder a lady on account of some
other reason, but not on account of 'dahez' and
all that. My party was agitated about it, and a
delegation of five persons, including me,
waited on the Law Minister about a month
back and then he promised us to bring a Bill.
The Minister of State for Home Affairs said
that * Bill is coming in the current session of
Parliament. I would request the Minister that
the Bill should come as soon as possible and 1
think, it will be unanimously passed; there is
no difficulty about it. so that such more deaths
are avoided. One suggestion that we made to
the Law Minister also was that instead of
seven years let it be ten years. And the second
thing was about the burden of proof Generally
in criminal cases the burden of proof is on the
prosecution to prove its case, but in ;> case
where a bride is burnt in the house of the
husband, how will the prosecution prove its
case. An eye-witness may not be there. Once
post-mortem takes place and it is found that it
is an unnatural death, then, in my submission,
the burden should be on the husband. Just as
in the case of Col. Anand at Chandigarh,

MR. DEPUTY CHAIRMAN: Leave: aside

that case. Don't comment on it.

SHR1 J, P. GOYAL: If it is found that it is
a case of murder and there is no other person
in the family, the burden of proof should be
on the husband. This is the point which I am
emphasising. Otherwise, the purpose of the
Bill will be frustrated. This is a novel thing in
the criminal law. But we must do it. Now, re-
garding the marriage system . . . (Inter-
ruptions)

Wt gwAwwE : wT oFAt 4y
¥oam @ 7. (vwwaw) .
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ul W swER ATET (I
qEW) :q TAT W@ 2, A TG F
("amara

SHRIMATI RODA MISTRY: Mr. Deputy
Chairman Sir. If you can so in reverse gear
you can go down also.

MR. DEPUTY CHAIRMAN: Let us not
?0 down.

(Interruption)

Hl Wlo o @WEAIEE (HWETIICT)
AT W drerd F1 oAFq famr oo

+| gumemfa o=@ o T
2N (ComaA)  EE AR At
O/ 49 0 FHe FIG AH )

SHRI 1, P. GOYAL: Of course this
Bill is co:Tiing. I would suggest another
Bill. That may be a separate Bill re
garding tlie marriage system. I come
from the western part of U.P. When 1
was a small boy, there was a conference
of a number of villages of the Jat com
munity. They took a decision that not
mon than 5 persons will go in the mar
riage procession, including the bride-
groon. This continued for twenty years.
As icgards dowry, they decided that the
father could give about Rs. 100/- in cash to
the daughter. He could giv. one cow or
some'hing like that. In ornaments. he
could give: ornaments worth Rs. 200[-
only. He could give one or two pairs of
clothes. This was strictly followed by
the community. Now we know that the
Jat- cornmanity has become very prosper
ous and more educated. What I want
to say is this by legislation, why
should we not stop  this wast-
age? It is a wastage of production and wastage
of our man-power. Therefore, I would suggest
to the Home Minister that tie should come out
simultaneously with another bill regarding our
marriage system also.

[27 JULY 1983 ] matter of Urgent Publtc 234

Importance
St g wEd  Avme g
(fagre) : somwwfa #grw,
fam faogw 9v @m0 W ozm o=l wv
@ F T gEAE FT W4l FEq
A FE SURT WA TR g AT
agt  wfgemsdt F1 57 o F ey 2
TH IO FT A FETH FIE07 2 5 o700
1 7 7% e Fwr ¥ fam A
ACETT WIT GWM A(F7 w9 7 FE9
TR IIEM A4 AF FE qfromw A
fagemr | F9w wEq H oAz T A
g & Ff@ wm oA wwA A,
wfgamsii 97 wTT @7 AE EA
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a4 4% wigardi 9% S g W
W F1 @ F A 7E W AT
afi &) wfaw | w=71 2 f& wry
W AX WA FAYGT ¥ T Aaeqr A
wrqa  afeada fear s ) afzarat
I HATAT ¥ AT FA1 27 Afgarwi

1 ooswdAr 2 owd wafe | afgamn

@a & wa wfw & far ) == A
zfezwmi & whzami TS

it a7 fEaar fagawm faamr o«
AT 2\ UF A1 AW qfz F a4
%1 frafaa s 87 w7 o9F ar
wed #1 wiadfaa araar &1 fAafa
T E| TFA AT AAAd 47 7 A
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ar afma wwr A faerfam
frzver &0 qfa 7 & Ao &5 T
T & Tt wd wfgm | wwfam
9% U W4 WA A AT 7. AR
T 9 WG A T w Al #
T F WA WA AT T qEr
g 2 g% 9 WA | 9 HIY
fremfaar &t @ W fagw
¥ owma # WW oqge W1 @ oAm
w1 T wEa § Fw Fear oar) §
% S § 4T, AT UF gE A
war, B Al 9T 39 g A FEn
Fgr 97 fRwi & wuwn gam dEw
gdifrr e fw @ oane &
Fa1 & femgem w@l 9T FHE aq
@ 2 Pofmesr 1 oEEEE w9 &
fr f&  asmewTe w1 H9 @
we 3w Fm " faRw

oF gy A 99 F =0,
g 3 AT M |

AT & Ar dar #7 ey aw A
FT FegaN gl ma @ e
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(4T gFwaa w07 e

frrem, 99 o #z 7 M@ § W%
FUTH AAl g A% g1 o @
& g7 39 =T 9 ¥ 1 oA
FIA A AN AE WA A gfEr O
o AMA F | AT AT R FET
AT I T OWETEl saed
F1 AF FEM TEW W TETH
I AE wEW @ Tz, gfawr &
faw st wAfgamd #1 IwE o
AT FT E T ATd amr 97 fa=
@ FIOT W WA AT WA I
faare & #7W A7 A% F® A
FAM 1 AU iR =A\faEre 1
Wer To W WAET  AlfgAr o,
B AE F a9 1 AfgAed &
qM UF A1 g gET & omw
U afqare gEr & 1 wE qA
a3 & W W afaEe o
T WSIT T OHY T A FATEHIT
a4 =feare ge=ar g1 FFar 2

TN ATANI, WEEqT FEAAT AT §A
AT AT AT AT FT FET TEATHI
1 frar & &€ @z aw g9 A
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A4 & Hwq AW FATT FT |
AT w1 [AeAHT qH(T Fr agd a9
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afgarat ov g g owE WY
faarr &)

SHRIMATI ILA BHATTACHARYA
(Tripura) . (Spoke in Bengali).

SHR1 DIPEN GHOSH (Wesi Bengal):
Sir, no transiation is coming.

sftaat <rsy fafes @ saaar Sar

AZIMATA 5T A0 4.9 g, HI9 47754

MR. DEPUTY CHAIRMAN: 1 think the
interpreter is not there. Let us wait for some time.
(Interruptions). You may please take your seat. |
think Mrs. Roda Mistry is unnecessarily getting
exercised. There is no convention a rule that has
been followed in this House not for one or two
days or one or two years but for decades together.
For decades, this has been the practice. You ask
any Member, and the practice has been that one
person from each party is called, and the Member
whose name appears first in the list from the
party, will be called. Whip has nothing to do in
the matter. Unless the Member whose name
appears first, surrenders his right to speak, we do
not call the next person. Your name is last in the
list from your party. Earlier, it was indicated to me
that the hon. Members whose' names appear
above your name from your party, are not going to
speak. Later on, I came to know that Shrimati
Krishna Kaul wanted to speak. I cannot stop her
unless she agrees. Shri Ram-anand Yedav agreed.
Therefore, I had to call her first. That is the rule;
that is the convention. But if you want to speak
and some ladies are interested to speak— I can
allow you at the end, when the whole list is
exhausted, partywise. That is the rule.

SHRIMATI RODA MISTRY: Where is the
name of Mrs. fla Bhattacharya in the list?
i

MR. DEPUTY CHAIRMAN: 1 told you,
whether the name is there or not, the party has
got th, right to give the name. |
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think you are missing calling attention
hours and, therefore, you are raising un-
necessary objection. But don’t cast asper-
sions; 1 am not doing anything against
}hc rules,

I think we can wait for a few minutes;
Bengali interpreter is coming, and then
she can speak.

Mo W WI@IX : FH F A aAl
fafaw o

st ggawafa : & w7 a1 @E)

et frm - w1 (faEme) =@

T =aeqr & ¢ X ag wwAT ATEar
g f5 w3 miFamiz &7 FEAE
AT 2. @1 SEIWET A4yl 97 |l Al
A 2 oA W FEA oW 7oA
T@ i T, ¥ A4 aF "=
T A, & ag WA Swar g7
FET 21

SHRI B. D. KHOBRAGADE: If the
interpreter is not there, let us continue
with jt after Junch.

SOME HON. MEMBERS: We can car-
ry on after Tunch.

MR. DEPUTY CHAIRMAN: The de-
bate will continue.

TEA A FEAEN A AT A%

F fao wafim = S 20

The House then adjourned for
lunch at eight minuies past one
of the clock.

The House reassembled after lunch  at
four minutes past two of the clock,

MR. DFPUTY CHAIRMAN
Chair.

*SHRIMATI 1LA BHATTACHARYA
(Tripura):  Mr. Deputy Chairman, Sir,
1 remember a saying of Mahatma Gandhi
while discussing atrocities on women fo-
day. He said, ‘Thai country shonld be
considered safe and civilized wh2e wo-
men can freely move in the gtreels, cven
during night’s He expected that India
would reach that level of  civilizat:on

in the

*English translation of the original
speech delivered in Bengali.
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after independence. But today, after thirty-six
years of independence, we are discussing
about the ways how we can save our women
from atrocities. It is really disgraceful. Still so
far as I remember that during the monsoon
session on the 14th July last year we discussed
a similar calling attention motion.

Tht Hon. Minister today has made a
statement  regarding  various  remedial
measures that the Government propose to take
to reduce the number of dowry deaths and
suicides committed by women. I do not find
any difference between the Statement made on
the 14th July last year and today's Statement.
Hon. Members may compare both the
statements. They will not find any difference.
The Government have said in this Statement
that State Governments, Union Territories and
State Social Welfare Boards have been
instructed to take certain measures to create
public opinion against dowry deaths. It is also
said in the Statement that Central Social
Welfare Board has instructed various
registered women organisations in the country
to rouse the consciousness of people against
this evil practice of dowry in our society.
These women organisations have also been
asked to create public opinion for the abolition
dowry here.

On the 14th and 15th July this year
Central Social Welfare Board organised the
eighteenth  Conference  of the Chairmen of
State Social Welfare Boards. It was attended
by the Honourable President, Shri Zail Singh
and the Honourable Prime Minister, Shrimati
Indira Gandhi.  Both of them expressed this
opinion there that serious atrocities were being
committed on our women. They have admitted
that mere legislations cannot solve this problem.
Only strong public opinion  can fight this evil.
But who will create public opinion? This
public opinion can be created by those who are
sympathetic to the cause of  women. Such
persons will organise meetings in towns and
villages to create public opinion in favour of
protecting the rights of women. Already,
various political parties are working in this
regard. But mere public opinion will not do
unless provision is made for stringent
punishments in the existing laws. Criminals
can never bei brought to book without
severe  punishments in the present laws.
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[Shrimati Jla Bhattacharya]

The Government was compelled to
introduce Dowry Prohibition (Amendment)
Bill in Parliament due to strong agitations
launched by women organisations. That Bill
wa, referred to Joint Committee of the Houses
and that Committee submitted its Report jn the
month of August last year. Tht Committee
made certain recommendations. I would like to
know from the Hon. Minister why he has not
taken steps to save our women from atrocities
even after those recommendations Of the Joint
Committee? I would like to kflow further from
the Minister how nine women were burnt alive
in the month of May in Delhi? Again, in the
month of June, ten women were burnt alive in
Delhi. These incidents took place despite the
recommendations of the Joint Select
Committee. I can give their names: Meera at
Lajpat Nagar, Urmila at Shahdara and lina at
Karol Bagh etc. These names are mentioned in
the Memorandum submitted by Dahej Virodhi
Chetna Marich.

Various Women Organisations are already
creating public opinion for the abolition of
dowry. Other social organisations are doing
the ;ame thing. The Press is also playing its
role in this regard. Editorials are being
published for the abolition of dowry.
Statesman has given the following figures of
deaths by burning:

Leih ‘ ' 139
N1 . - 450
1ob2 . F . n‘ﬁ_’j

1gl}q . ' . L

Why so' many deaths are aking place? What
steps are being taken to prevent such deaths?
But, unfortunately, the police have dismissed
five per cent of above cases as suicide cases.
They have treated another five per cent of
above cases as cases of accidents.

In this manner, during the past four
and a half years, the burning cases have in-
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creased 53 percent. So the situation is very
serioug in the country. The Parliament must
give serious thought to this problemi The
Prime Minister is receiving honour abroad.
But what is the real condition in our Country?
W, should be conscious of the realities here.
So 1 demand that stringent punishements
should be provided in our Laws. Mere pablk
opinion will not help us.

Our social system is primarily responsible
for the plight of our women. Our society is
based on  xploitation. Both men and women
are exploited in our society. But since our
society is a male-dominated one. women are
subject to more exploitation tftan men. It is
also a fact that a certain section of our people
have los; the values in life. They have lost all
respect for women. They do not treat women
as human beings. So our social system' mi:st
change. But. in the present capitalistic system
of society, all should make sincere efforts to
fight the evils of dowry. In this direction the
Government, all social organisations and
citizens must work in towns and village*.

Our newspapers are read in foreign coun-
tries. They frequently report cases of dowry
deaths. So these cases are a blot on the fair
name of India. But we take pride, in the glory
of our country. That glory is now at stake
because of dowry deaths in such a large
number.

1 would like to know from the Hon.
Minister why dowry deaths in Delhi, which
took place in the months of May-June, could
not be prevented, particularly after the Joint
Select Committee submitted its
recommendations to the Government?

I appreciate that the Government may find
some difficulty in apprehending those
criminals who are working in private offices.
But, some Policemen who are responsible for
such crimes are working in Government
Offices. What steps the Government have
taken against them?

We take pride in the fact that ours is

a socialist State. But socialism cannot be
established iji the country through mere

I slogans. I must say that the Government is
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not implementing those principles which
establish true socialism in the country.

I had the good fortune to visit a socialist
country, namely, Bulgaria. I have seen two
women cleaning roads at 12 in the night. A
policeman was assisting them with water
through a hose-pipe. When I saw tfwf picture.
I remembered the harassment to ou, women
stand in our country. So if we' really want to
establish a Welfare State, we must implement
those principles which exist in Socialist
Countries.

Ii is true that all should make sincere efforts
to create public opinion against dowry system.
But mere public opinion will not do. We must
plug the loopholes in the existing laws. I
request the Government to bring forward strict
laws to prevent cases of dowry deaths, rape
and bigamy. I repeat that the Government
must stop all forms of torture on women.

MR, DEPUTY CHAIRMAN: Now I
will make one exception because a lady
Member is involved.

SHRIMATI MARGARET ALVA
(Karnataka): Mr. Deputy Chairman, there are
few women to speak. I am not going into the
discussion of the causes. (Interruptions)

st firs == @ o omR ARt

SHRIMATI MARGARET ALVA: Mr.
Jha, you get a chance every day.

oft fz =72 w0 AT FEM A8
g & 3T o T qear 7

st gyowly : § &1 ga
ey & fog W 3 w1 J9K §
offa § 2 7T

ot T 290 w1 2 § MTHT AT
% g W w 0w 7
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MR. DEPUTY CHAIRMAN: Now,
when she is not present, what can I do?

ot e AEmATEW  F o (wE-
SRW) : AR, AR AT AT AT
oM 99 T 2 (sHaHw)

MR. DEPUTY CHAIRMAN: No, I am not
making any discrimination: I told her before
lunch: If you insist, I will make an exception,
I will call you later on when the parties are
over. Now oarties have spoken, therefore, I
was to call her, but she is not present. What
can [ do? That shows her eagerness.
(Interruptions)

SHRIMATI MARGARET ALVA:
Sorry. For this confusion you may leave me
out. I will not speak. I withdraw.
(.Interruptions) Mr. Deputy Chairman, 1 will
sit down if there is any objection.
(Interruptions)

MR. DEPUTY CHAIRMAN: I will call
from this group. I will call you, Mr.
Khobragade. Please sit down. Mr. Kul-karni.
(Interruptions) In the group of 'Others', I will
call him. (Interruptions)

ot forw wm oA 2 oW Fw
Fg, & A WO IR AT A
... (emmaw) L

= ggewmfa : § wer 2
ym fer & @i Mrs_ Roda

Mistry has not come. What can I do?
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st fora ==z v : w9 97w
fF wadr g€ 2 (Fmaa)

IO IART Wi @0 fzar,  gRfEn
qg  MEFE %“'4 > (875807 )

SHRIMATI MARGARET ALVA: Sir, in
the morning you said that if there is lime at
the end, you will call me.

MR. DEPUTY CHAIRMAN: This is not
correct. Now you are on the panel of Vice-
Chairmen. Mrs. Roda Mistry was very angry.
I would like to clarify. I was very much for it,
if the House agreed, that we allow more than
one Member from this party. The rule has
been framed by the Rules Committee. But the
leaders of parties did not agree that only five
Members should be called. What can 1 do?
{Interruption) It was not as a matter of right.
Every party has got to offer on, Member. If
some Member surrenders that right, I can call
the other. Mrs. Kaul was there. But I said, "If
you insist, I will call you latter on when other
Members from different parties have spoken".
(Interruptions) Please do not say that it is a
matter of right.

SHRIMATI MARGARET ALVA: Sir, as |
said, I will withdraw if there is any objection.

SOME HON. MEMBERS: No.

SHRIMATI MARGARET ALVA: Sir, I
just want to say that, what is happening, this
question of dowery deaths and other atrocities
on women is basically because of a social evil
which exists, and that is rhe lower status
which women enjoy today. These are only
symptoms of a deeper malady which will have
to be dealt with at different levels. This
problem is getting from bad to worse, and |
am glad that this Calling Attention has come
before this House today. We worked on the
Dowry (Amendment) Bill for about two years,
and it is with the Government now, I think, for
over six months. My first question would
therefore be: When is trie" Dowry
(Amendment) Bill going to be passed by
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Parliament because I do not see it listed for
this session as yet? And I would appeal to the
Government at least to give an assurance that
it would get sanction doting (his session of
Parliament.

Besides this, there are a few other points
which I would certainly like £0 make. Th;re is
now a proposal that certain other laws related
to various aspects of evidence and also the
Criminal Procedure Code and so on should be
amended. But amending these Act, piecemeal
is not going to solve the problem. We would
fike a review of all these Acts once and for all.
There is another piecemeal legislation about
remarriage of widows or something. In every
session jome piecemeal legislation is there. I
would like to know whether the Government
would be prepared to review all these law; at
one time and see that a comprehensive
legislation for the protection of women is
introduced.

Sir, there is also the question of presump-
tion which one should really deal with. What
is happening in all these dowry deaths another
things is that there are no eye-wiinesse, and
the existing laws do not permit registration of
cases as murders because it all happens
behind closed doors, and it is recorded as
suicide. Therefore, there has been a
suggestion from various organisations and
from lawyers' forums also that the
presumption of murder should be there. When
death takes place of a bride under mysterious
or suspicious circumstances within six years
of marriage, there should be presumption of
murder. Unless proved oherwise, it should be
regarded as murder and then investigated. I
would like to now from the hon. Minister
what his reaction to this suggestion from
various forums would be.

Another great need today is what we call
'homes for battered women'. What is
happening today is, once a girl is married
particularly in the Hindu society, she is nol
taken back to her parent's home under any
circumstances because i' considered to be a
kind of humiliation if sh; is taken back from
her in-laws home. liven when she is harassed
and she knows
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that she has to face all this, she goes through
it until she is finally murdered or kills herself.
Will the Governmenl think in terras of having
homes of refuge for such women so that they
may go there and at least have place where
they can seek protection until something is
done for them? These exist in many other
countries. But here it has not yet received the
attention of the Government. 1 would like to
ask the hon. Minister whether something
could be done in this regard.

Sir, one more technical point. I have been
very often fighting with the Ministry on his,
that the hostels, Government hos tels, for
women have no provision for admitting a
woman with children. Sometimes a young
widow or a young destitute women who finds
a job has nowhere to go, and the hostel will
not permit her to enter the hostel with a child,
even a small child under s’x. T would ask the
hon. Minister because most of them, come
under the Home Ministry, whether they would
be prepared to amend this rule and see that
women in despair are allowed to stay in the
Government hostels with their children.

There is only one more question. I am asking
him, and that has not been touched upon. It is
regularly that we read of f the unfortunate
atrociates on women not only in police stations but
in jails where they are kept under very difficult
circumstances, in mental hospitals where they are
admitted, even in student hostels for girls where
these girls are misused for immoral purposes as
well as in remand homes. These things do not
come to light until somebody goes to these places
and takes courage to write about them. And
normally the officers involved, when the enquiry
comes up, try to hush the matter and see that the
people involved are transferred somewhere else,
and nothing come, out. I would ask the hon.
Minister specifically whether som, kind of a cell
would be set up by the Home Ministry to
investigate into what happens when the law-
keeping authoritie; themselves get involved in

these crimes.

Thank you very much.
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SHRI B. D. KHOBRAGADE: Mr.
Deputy Chairman, Sir. in recent years
there has been an alarming and enormous
increase in the cases of rape and criminal
assaults on  women. Ineed not give
many instances because hon. Members
have quoted many instances. But  such
atrocities are not being perpetrated  in rural
areas on in other cities only, but in Delhi also,
where this Government is sitting, such
atrocities against women are taking place. 1|
will  quote only one or two cases. In Indira
Prastha College of Delhi University, two
youthy  on motorcycles came just near the
girls and tried to molest them. Nothing could
be done against them. Then two  girls
were walking down a street in the Government
colony of R. K. Puram and they were
brushed against by a youth on cycle as he
drove past them and one of the girls who was
hit ii.ncrily shouted against him. There are
other casis also. The common cases are that
there are attempts to pinch, paw and molest
women. So such cases are happening in Delhi
itself. I would like to know from the hon.
Minister, if in the Capital of India such
instances  are occurring, what steps is he
going  to take to stop such things?

It has been said that such atrocities
are perpetrated by the common man only
That iy not the case. Just now Mrs.
Alva made the point that in police cus
tody, in jails, rapes take place and the
police officials are also responsible for
it. In one case, in the famous Mathura's

MR. DEPUTY CHAIRMAN; Please don't
go into these details. These facts are known
to everyone. Please put your points.

SHRI B.*D. KHOBRAGADE; In
Mathura's case, two police officers raped her.
In Baghpat, in Maya Tyagi's case, in broad
daylight she was raped by 11 officials, and
atrocities were perpetrated. 1 would like to
know what has been done in the Baghpat case,
in Maya Tyagi's case. Nobody has been
convicted so far. In Mathura's case, there was
one objection that she could not prove or the
prosecution could not prove that the
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victim had submitted because of fear of death
or hurt. The Law Commission has suggested
that because of this judgment, the law should
be changed now and in addition to fear of
death and hurt, fear of injury other to body,
mind, reputation or property should also be in-
cluded. I do not know what has been done
about this recommendation of the Law
Commission. [ think a Criminal Law
Amendment Bill was introduced. I think it
was referred to a Joint Committee and the
Joint Committee has submitted its report.

MR. DEPUTY CHAIRMAN: That he
has made clear in the Statement.

SHRI B. D. KHOBRAGADE: For the

last two years that Bill has not been brought
before the House. I would like to know from
th, hon. Minister whether this Bill would be
brought before the House and passed and
whether the recommendation of the Law
Commission would be implemented. I would
like to know these things.

MR. DEPUTY CHAIRMAN: The
Minister, please.
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SHRI P. VENKATASUBBAIAH: Mr.
Deputy Chairman, I am highly thankful to the
honourable Members who have participated in
this Calling-Attention. Several suggestions
have been made and several questions have
been put on what action Government is
proposing to take in order to control these
crimes that are being perpetrated on women.
Government is very much concerned about
these atrocities on women. The Prime Minister
time and again has been feeling that stringent
action should be taken both on the
administrative side as well as on the social side.
In my statement 1 made an appeal that social
organisations must be able to create an
awareness in the country and mobilise public
opinion against such atrocities. Several
questions have been asked by Members,
starting with Dr. Bhai Maha-vir. I would like to
narrate the various steps that [ have taken. If |
have not covered any of the points raised by
honourable Members, they may kindly point
out the same and I will try to answer them also.
In my statement I have said that administrative
measures are being taken in order to make laws
more stringent. As regards in Dowry
Prohibition Act 1961, it was referred to a Joint
Committee and the recommendations of the
Joint Committee are being looked into by the
Ministry of Education and Social Welfare.
Some honourable Members have asked why
there is delay in introducing in Parliament the
Amendment Bill as re-* commended by the
Joint Committee. 1 shall certainly convey the
feelings of the honourable Members to the
concerned Ministry. As far as I know, it is
being scrutinised by the Law Ministry; the vari-
ous suggestions and recommendations made by
the Joint Committee are being scrutinised. I
only want to point out that the Amendment Bill
to be brought before Parliament should be, as
far as possible, foolproof and we should not
take any hasty step in the matter lest the entire
effort should prove counter-productive. That is
the anxiety of the Government — to see that
the Dowry Prohibition Amendment Bill is
made foolproof and made more stringent

Coming to the Amendment Bill on rape, |
hav, given notice  of introduction of
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the Amendment Bill in Lok Sabha and it is
coming soon and it will be discussed in both
Houses of Parliament. The recommendations
of the Joint Committee have been scrutinised
by the Hom, Ministry and we are coming
before both Houses of Parliament. Further,
steps have been taken for a Bill for
amendment of the Indian Penal Code, the
Code of Criminal Procedure and the Indian
Evidence Act to deal with cases of cruelty to
women and dowry deaths, and the Bill is
proposed to b, introduced in Parliament in the
current Session. The most important
amendment that is being proposed by the
Government is that we are making these
offences cognizable and non-bailable. Even
cruelty is also being defined as to include
harassment on account of dowry. The offence
will also be cognizable and non-bailable.
These ar, the improvements that we are going
to make so far as the Indian Penal Code, the
Code of Criminal Procedure and the Indian
Evidence Act are concerned.

Another point which the honourable
Members have made is about dowry deaths
not only in the.city of Delhi but in various
places in the country. We have taken cog-
nizance of the feelings of the honourable
Members and we have taken certain ad-
ministrative steps so far as State Governments
a"™ concerned. The honourable House is aware
of the limitation under which we work so far
as State Governments are concerned. It is
purely a State subject and we have to persuade
the State Government's to fall in line with us
and also to see that whatever sentiments have
been expressed, suggestions made, are looked
into very carefully and suitable administrative
action is taken at the State level.

Sir, on 22-7-1980 instructions have been
sent to all the State Governments and Union
Territory  Administrations and thorough
investigation should be conducted in all cases
of attempted suicide or death in suspicious
circumstances of young married women
during the first five years of their marriage.
This period has been extended on 13-8-1982
to 10 years and such cases should be
investigated by an officer not belonging the
rank of a Deputy
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Superintendent of Police and post mortem
should be done by a team of two Doctors.
Disposal of th, dead body without post
morlem should not be permitted except with
'No Objection Certificate' by the 1'olice and
such certificate should not be issued unless
the dead body has been scon by the parents or
guardians or close, relatives from the bride's
side of the family.

Allegations have been made that there has
been police involverrient —and  misbe.
haviour by police officers with women.
About misbehaviour with women so  far as
police officers are concerned, the Home
Secretary wrote to all the State Govern-
ments and Union Territory  Administra-
tions on the 14th March. 1980 bringing out
clearly the legal position and advised them
to ensure that the instructions issued
are followed in letter and by the State
Police. The Union Home Minister has also
sent letters to the Chief Ministers of States
and  Union Territories in July, 1980
reiterating the  earlier suggestions contained
in the Home Secretary's letter of the 14th
March, 1980. He has further suggested
that whenever any instance of alleged acts
of offence committed against women by the
Police comes to notice, prompt enquiry
should be instituted and it should be completed
within the shortest possible time to
create a sense of confidence. When
prima facie case is established, not only
criminal case should be launched against
the accused police officer, but he should be
straightway suspended. Further, while
making enquiry if it is suspected that the
accused police officers' presence in the area
is likely to affect the enquiry, he should
forthwith be transferred to a distant place. In
certain cases evidence ~may .not be
sufficient to launch criminal case, but may be
enough to start departmental proceedings. In
such cases, departmental proceedings should
be completed immediately and deterrent  puy»
nishment awarded to the accused.

We have advised the State Governments,
we have persuaded them to do this and they
are doing it. It is for them to act on these
instructions.

Publicity should also be given to the steps
taken by the Government in each
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case where enquiry is made against police
Officers. Publicity should also be given
whenever any incident highlighted in the
press is found to be either baseless or hith ly
exaggerated.

As a result of recommenda ions of the
Supreme Court in a recent case it has been
mentioned by my hon. friend Dr. Bhai
Mahavir—it has been decided to monitor
actions taken by the State Governments and
the Union Territory Administrations in
following the instructions issued in regard to
registration and investigation of cases of
unnatural deaths of married women. The State
Governments and Union Territory
Administrations have been requested to
constitute district advisory committees having
fair representation of women to assist
investigation of cases involving crimes
against women. Notwithstanding legislation
or. the subject, strict enforcement of the laws
and rules and regulations is not possible
unless there is social awareness.

Delhi is attracting much attention because
of a large number of dowry deaths and cases
of harassment reported in the press. So far as
Delhi is concerned, since it is under the
administrative control of the Union Territory,
we are taking certain steps. Delhi
Administration has been instructed to take up
the following dowry deaths, the police have
set up a Special Cell from out their own
strength. The Special Cell consists of one
Deputy Commissioner of Police, two
Inspectors and some of them consists of all
cadres of police personnel. Sir, we are not
satisfied with the present strength of the Anti-
Dowry Cell.

DR. BHAI MAHAVIR: Sir, may I ask one
thing? 1 quoted from the judgment nf Mr.
Justice J. D. Kapu, that whatever instructions
are issued are not followed. For example, we
are told that the case has to be investigated by
at lenst an Assistant missioner of Police.

SHRI P. VENKATASUBBAIAH: Ves.
that is being done.
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DR. BIIAI MAHAVIR: No, Sir. The
Judge says that in the cases referred to her
Court, in none of those cases this has been
done.

SHRI P. VENKATASUBBAIAH: If
that is the case, I will certainly look into the
matter.

MR. DEPUTY CHAIRMAN: But he is
referring to the judgement of the judges.

SHRI P. VENKATASUBBAIAH: Yes, Sir:
I am conscious of that. Whatever h*s been
said by the Court, we will certainly try to
implement it.

Sir. so far as the administrative mea-surejj
that have been taken are concerned. I have
been enumerating them and I have mentioned
about the Anti-Dowry Cell. Instructions are
being issued to the police officers to take
serious notices of all cases of suicide or death
in suspicious circumstances of young married
women in the first ten year; of marriage and
the cases are to be treated as special cases and
the investigation is to be conducted by an
officer not below the rank of a Dy,
Superintendent of Police, that is. an Asstt.
Commissioner of Police. Dr. Bhai Mahavjr
has said that this is not being implemented by
the police department. We will certainly look
into the matter and whenever or wherever
there has been such a lapse, I may assure the
House that appropriate action will be taken.

Another thing. Sir, I would like to mention.
A Reconciliation-cum-Guidance =~ Bureau
under the anti-dowry scheme has been set up
by the Directorate of Social Welfare of the
Delhi Administration to provide counselling
and guidance services to nxanied women in
distress and who are victims of their-in-laws
on account of dowry. The Directorate has also
launched publicity and propaganda through
various media. Instructions for getting the
post-mortem conducted by at least two
doctors in dowry death cases have been
issued. Moreover, doctors are required to
issue the necessary certification and at station
at the time of the recording of the dying
declaration, Spe-
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cial Magistrates have also been detailed for
recording the dying declaration in such cases.
All women who are victims of offences are
entitled to free legal aid, Sir, these are some of
the steps that we have taken so far as th,
Union Territory of Delhi is concerned.

SHRI B. D. KHOBRAGADE: What about
the Law Commission's recommendations and
the Criminal Law Amendment?

SHRI P. VENKATASUBBAIAH: The
recommendations of the Law Commission
have been gone into by a Joint Select
Committee and the recommendations made
have bee, considered and some of the
Members were also Members of that
Committee.

Sir, another thing is about the strictures
passed by the Additional District and Session
Judge, Delhi, in his judgement pn 2-7-1983, in
a case, FIR No. 609, under section 4 ,of the
Dowry Prohibition Act, of the Police Station
Ashok Vihar. While awarding death sentences,
he has passed strictures against the
investigating officer, a Sub-Inspector and the
doctor of St. Stephen's Hospital for fabricating
and forging the dying declaration of the vic-
tim. Departmental proceedings have been
initiated against the Sub-Inspector and a notice
is being sent by the Delh Administration to the
Matron of the St. Stephen's Hospita] which i a
private hospital for appropriate action against
the doctor concerned. Th, same is being
conveyed to the Medical Council of India for
similar action. Sir, each case, whenever it is
brought, to our notice, is being looked into
very carefully. Sir. a 17ew days back I had a
meeting with the Chief Executive Councillor
of the Metropolitan Council. You might have
seen a series of Press reports about the
harassment of women not only in Delhi, but
also in other States. But in Delhi this has be-
come enormously menacing. So, we have had
a meeting and the Chief Executive Councillor
of the Metropolitan Council has already taken
action with regard to stopping of eve-teasing.
He has taken some administrative steps and
eve-teasing has come dow, now. Also, Sir, we
have 595 RS—9
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taken th, co-operation of the DTC and now,
Sir, whenever there is some misbehaviour on
the part of any passenger ID the bus, the bus
driver can directly take the bus to the nearest
police station. And the police has to take
necessary action. Such people have been
rewarded also™ We have also taken a meeting
with the Police Commissioner and other
concerned officers. We are taking all possible
steps to see that this menace is averted and it
is conlained as far as possible.

Sir, we have also recommended that there
should be mohalia committees in order to
know the circumstances leading to such sort of
harassment of women. There are conflicting
versions and some cases it is unfortunate that
our public opinion is not so alert or responsive
and some of these cases will not be able to be
proved because of lack of evidence and
hesitancy on the part of the people to come
before the court to give evidence. There are
some more factors but that should not deter us
from going ahead. Sir, it is the duty of this
Government, whether it is the Central Go-
vernment or the State Government to go into
all thes, matters. Of course, the hon. Member
from Bengal has said that it is the primary
duty of the Government to mobilise public
opinion. I share the views of the hon. Member.
But voluntary organisations also should feel
their duty and should come to the aid of the
Government and cooperate. Sir. i,, Delhi, |
may say to the credit of some of the voluntary
organi. satios. they are doing wonderfully well
and they are cooperating with the
"Government and are trying to mobolise
public opinion. Sir, several seminars have
been held by these voluntary organisations
where officers belong to the administration
have been invited and there has been an
exclfeege of views. It is a constant exercise.
As somebody said, men are dominant in
society where women are at the receiving end.
These factors have to be taken into account.

Sir, the disease of dowry is more wide-
spread among some of the educated people
than among the rural folk. These are social
evils that have crept up. Shrimati Alva has
made a suggestion. I will certainly look into
it, and whatever is possible
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on the side of the administration, I can assure
the hon. Member that will be done in this
case.

MR. DEPUTY CHAIRMAN: Dr. Sid-dhu,
now. {Interruptions)

DR. BHAI MAHAVIR: Just one basic
point, about the assumption of innocence in
such cases.

MR. DEPUTY CHAIRMAN: H. has
covererd it already.

DR. BHAI MAHAVIR: About the abo-
lition of this...

MR. DEPUTY CHAIRMAN; He has
already. replied to that. Please sit down.

DR. BHAI MAHAVIR: But if...

MR. DEPUTY CHAIRMAN: Don't record
(Interruptions)

DR. BHAI MAHAVIR:*

MR. DEPUTY CHAIRMAN: Dr. Si-ddhu.

MOTION FOR EXTENSION OF TIME
FOR PRESENTATION OT THE RE-
PORT OF JOINT COMMITTEE OF THE
HOUSES ON THE MENTAL HEALTH
BILL, 1981.

DR. M. M. S. SIDDHU (Uttar Pradesh) :
Sir, I beg to move the following Motion:

"That the time appointed for presen-
tation of the Report of the Joint Committee
of the Houses on the Meatal Health Bill,
1981, be further extended up to the first
day of the last week of the Hundred and
Twenty Eighth Session of the Rajya
Sabha."

The question was put and the motion was
adopted.

#Not Recorded.
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REFERENCE TO THE REPORTED IN
FILTRATION OF A LARGE NUMBER OF
BANGLADESH NATIONALS IN-TO
WEST BENGAL

DR. M. M. S: SIDDHU (Uttar Pradesh):
Sir, with your permission I wish to bring to
the notice of the Government
a serious situation which is caused by the
infiltration of persons of Bangladesh origin
and the so-called Biharis in Bangladesh. They
are infiltrating in 24-Parganas of West
Bengal. It has been said earlier also in this
House that there are two types of infiltrations:
one through documents, through visa, and the
other.. .(Interruption )

It has been calculated that about 25 per cent
come with valid documents or Invalid
documents, because the check posts havt not
been able to verify whether all of them are valid
documents. Nearly 20,000 per year disappear in
Calcutta and its neighbouring suburbs. The
police or the Home Department is unable to trace
them. It is estimated that in about 10 years more
than 3 or 4 lakh people have infiltrated in this
way. They might be anti-social elements or
might be anything. It has been reported in the
Statesman of 25th July that there are two touts.
One + of them is the resident of Basarhat. He is
able to procure even ration cards for the persons
who get into 24 Parganas in this way. A ration
card is a document or evidence by which one can
prove that he rs the resident of that area.
Secondly* it is a matter of great regret that this is
going on for such a long time and no effective
action is taken. Like the foreigners' issue, it is
another place, Bengal, where this problem is
being created. This is a similar thing. I will not
go into details. I refer only to newspaper reports.
It is a signed article. So, it can be traced. I ask the
Government to go into the root of this matter.
Otherwise, a situation like Assam may be
created. It is said that in certain villages more
than 70 per cent of the persons do not belong to
our country. Thank you, Sir.



